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THE MéOHYA PRADESH COTTON CONTROL ACT, 1954
(No. 17 of 1954t

Receved the assent ol the President on the 23rd June,
P95+ assent fest pubished in the Madhva Pradesh Gazette
on the Znd July, 1951,)

An Act 1o provided for conwolling the production, import,
possession or use of, or wade in, certain vagieties of cotton and
matter ancillary cthereto for the purpose of ensuring cultivation
of hetter varieties of cotton and the maintenance of their purity.

" Preamble.— Whereas 1t is cxpendient to provide for con-
trolling the production imoort, possession or use of, or trade
in, certain varieties of cotton and matters ancillary thereto for
the purposc of ensuring cultivation of better varieties of cotton

T

and the mantendnce of thelr purnty ;
It is herebv enacted as follows e

1. (1) This Act mav be cited as the Madhya Pradesh
Cotton Cortrol Act, 1554,

(2.y It exrends to the whole of Madhva Pradesh.]?

2. In this Act, unless there 15 anything repugenant in
the subject or context,—

‘2)  “controlled arca” means the area specified in the
notification issued under sub-section (1) of section 3 |

(b) ‘‘cotion” includes cotton plant, gimmed and ungin-
ned cotton, cotton waste and cotton seed ;

(¢) “Director’” meansthe Director of  Agriculiure,
Madhya Pradesh, and includes any officer who s
authorised by the State Government to excreise or
perform any of the powers or duties of the Director
under this Act ;

(d) “prescribed” means prescribed by rules made under
this Act ;

(¢ “prohibited variety” in respeet of any arca, means
a varicty of cotton the cultivation of which s either
prohibited under this Act or by the Stare Government
under section 3 ;

1, For Statement of Objects and Reasons, see Madhya Pradesh Gazene,

dated the 18th September, 1953, part 92. For of Select Committee,
see Madhva Pradesh Garzette, dated the 5th March, 1934, Part 1V
"A). page 37, For Proceeding in  Assembly, see Madhya Pradesh
Legisiative Assembly Proceedings., 1954, Vol ¥V, pages 44.49 and 13.37
dated the 3ist Doecember, 1963 and 4th  Januwary, 1954, respectively:
Vol VI, pages 19-58 and  27-57, dated $th and  10th March. 1954,
respectively,

Do Babs. by MLP Act 23 of 193%, S.3 (3). Sch. Part A, item 76.

383

Short title and extent.

Definitions.



!

Power to specify variety
of cotton te be cultiv-
ated. etc, in controlled
ar¢as.

Grant of permisson
o factories oomix

CORIDNn,

THE MADHYA PRADESH COT{ON CONTROL ACT, 1934

1 vadand var [P Oy AIct, I
A Vamety @f o Hpec tfied by the date Go\,e

3
ment as o standard vaeriety Lmd seclion 3.

5. (1) ‘The Swee Govenunent may, by notification,
declare any local area to be a controlled arca and
may, in respect of such ares,—

(73 specily any variety of cotton as being a standared
variety the culdvation of which s permitted in
such arca ; and prohibit the culdvation in such
area of any other specified varicty of couton ; or

(78} prohibit in such area the nuxing of any stundard
viariety with any other standard varicty or with
any prohited or other variety @ or

{(uifj  prolibit or restict In such arca the hmport, posses-
sion or use of, or trade in, anv standard variety
mixed with any other variewy whether standaved,
profubited or otherwise.

{2} Belore issuing a notification under sub-secton {1},

the Stare Government shall publish o the preseribed manner
a draft of such notification together with a notice stating that
any objection or suggestion n!mh may be reccived by the State
Government within the period specified in the notice (such period
being not less than two months from the date of publicution of the
draft] will be considered by the State Government,

(3) notfication under sub-scction (1) shall also
be published in the regional language of the conwolled area i the
presceribed  manner.

Fvery

4. {1y Nowwiihstanding
3 or anv aotlicaton issued there under, 1
may, by notification, permit, 1 any
manuftctured into yarn or cloth,
mixed with any other

contained in section

the State Government
factory in which cotton is
any standard variety to be
standard or prohibited variety

anvthing

Provided that the cotton so mixed-

{ay 15 not made into fully pressed bales, and

(by s used masuch factory exclusively in the manu-
facture of yarn or cloth,

{2y The owner or person incharge of rhe factory shall
maintaio or cause o be mamm}md A register (onlamm;’ a dmi}
record of wotton wther than thar of stundard arietv  received
into, and used i, the Letory. He shudl preserve such register for o
poriod oF not less than two years from th date of the last entry

O P I
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5o (1) Any person who cultivates any prohibited vmcty
in any conwrolied  arca in contravention of the pmwswm of

this. Act of of any notification iggued there under shall he puni-
shable with fue which  may  extend to twcm}r rupees or
fov e second or subscquent offence with fine which may extend
1o Oty rupees.

£2y  Any person who, in any controlled area in contra-
vention of the provisions of  this Act or of any notification issued
thercunder,—-

{a] wmixes or canses to be mixed any standard varicty
with any other standard variety or with any prohibited or other
varciy of ¢otton, orv

(b1 imports, possesses, uses or trades In, any  standard
variety mixesd with any other standard  vaviety
or with any prohibited or other variety of cotton,

shall be pumshuble with fine whiclh may extend o five
thousaud rupees.

(3) Theownerof, or any pevson in charge o, a factory who
coptravenes any of the provisions of sub-secnon {1} of section
4, or fails to comply with any of the pm\iﬁiom ol sub-scction
(2. or sub-section (37 of section 4. shall he punishable  with
firic which may extend to five tl;oumml rapecs and for a secound
or sub-scquent offence with fine which may exwend to ten tho-
usand rupecs.

5. {1} Norwithstanding  anvthing  hervein before con-
tauned, no person shall grow in [Madhv'x Pradesh Guerowhilt
cotton a8 a pure ¢rop or in a nuxture, or shall mix in [Madhya
Pradesh!l such cotton with any other kind of cotton.

(2% Anyv person who cultivates Garrowhill cotton in cou-
travention of  such sub-section (1) shall he puaishable with
fine wluch may exiend o twenty rupees or for the second or
sulsequent  oflences with fine with  which may cxtend to ffty
rUpees,

(30 Awy person who mises or causes o be mixed Garvo-
wint cottonn with any  variety ol cotton, whether standard,
piohrbited or other shall be punishable with a fine which may
extend (o rupces five thousand,

4, The provisions ol scction 8 and 9 shall, in respect
of Gerrovihill cotton, apph ar if 1t were a pro hibited variety
and the whole of {the Sicte of Madhyva Pradesh}  were a conuo-
Hed arvea.

1. bubs by MP Aut ?3 of 1958 S (3), Sch Pd;iA item 76, lm “Muaha-
koshal region™ -

7. Subs., ibid., for * Mahakoshal region™.
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/ il\} Whﬁ!‘ﬂ il C()i}l‘f h‘-ying am offence punishable

under section B o r section 6 is satisfied that an offence under
that; section has been committed m respect of any cotton, the
Court may dircet that such cotton and every box , receptacle,
pacf{_agc or covering, containing such cotton shall be forfaited
to Goverament,

- {2} Where an offence under this Act has been tomumi-
rred, or is believed to have been committed in respect of any
corton and the offender is not know or cannot be found or where
no person claims any right in such cotton, the officer authori-
sed by the State Government i this behalf may bold an inguiry
and ‘may order confiscation of such cotton together with any
box,; receptacle, package or covering containing such cotton:

' Provided that no such order shall be made belore the
expiration of one month from the date of scizmg the cotion
liable to confiscation or without hez}rmg thp person, 1£ any,
claiming any right thereto and the evidence, if any, which he
produces in support of his claim.

‘8, {1} Any officer authorised in this behalf by the State
Government may, between the hours of 6 am. and 6 p.m.—

{a) enter upon any land in a coawolled area in which
; he knows or has reason to believe that any prohi-
; bited variety has beem or is being cultivated in
contravention of a noftification under  sub-section
(1) of section 3, or of the provisions of section 6,
uproot such cotton, or cause it to be uprooted
and selze the cotton so uprooted;

{b) enter upon or into uny land, bullding, vehicle or
place n a controlled arca in which he knows or
has reason to belleve that any  standard variety
mixed with any other standard variety or any
prohibited or other variety of cotton, i3 kept in
contravention of a notification under sub- section
(1} of section 3,, or of the provisions of section 8,
and selze such cotton.

(2; (a) Every officer seizing any cotton under sub-
section (1} shall forthwith—

(1) take a sample of the cotton seized, separate it then
i and there into three equal parts and sccurely pack
and seal each of them with his seal in the presence
of the occupler or person incharge of the land,
building, wvehicle or place on or in which such
setzure was made and of two witnesses and In case

the occupicr or person  aforesaid  wishes to
gpal them Flaemtr sebaall L Tea Lo v s .. a v A
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behall for examination and report to the  Director,

retain another such package for his own usc and
deliver the third sealed package to the occupler
or pevson aforesad.

voshall have dis-

(i The officer relerred to in clause (a}
crotion cither to enirust the  remainder of the
seized cotton 1o the occupicr or person aforesaid
or to make ovlwer arrangenienis for its sale Lust'od‘y’
If the officer decides o entrust the cotton to the
occupler or person aforesaid, such occupler Or
person shall take charge of the same and shall
give an uadertaking in writing to  produce the
said cotton before any Court witen required to do
s0 bv the said oflicer.

c) The officer referred to in clause (.:1 shall forthwith
make a report of the seizure to the nearcst magis-
trute having jurisdiction to wy the offence commi-
tted in respect of such cotton, together with parti-
culars of such cotton and furnish a copy of such
particulurs to the occupler or person aforesald.

(3). The opinion of the officer authorised under para-

‘ph (i) of clause (a) of sub-section (2) contained in any docu-
ot signed by such officer regarding the cotton sent to him
o7 exumination under that clause, may bhe used as cvidence

45 10 the narure of such cotoen, in any mquuv trial or proced-
ding under this Act.

4;  Hthe occupler or person aforesald refused to take
barge of the cotton when 1<=q1111t':d under clause (b) of sub-section
Jior o give the undertakin ¢ referred w0 1n that clawse, or
[ails to pl{)du{f: the colton befors the Court when required,
he shall Le punishable with fine which mav cxtend to twice the
value of such cotton.

9. (l; Iwverv owner, oceupler oF person ncharge of any
=Rl ! : : o - RS LI » ) i o1 s\ . .
Tand, bmldzn‘ ; vehicle o viace Ina conuolled area shall give pier or person incharge

all reasonabic fuctiites o he oificer authorised under-  sub- ve facilitics T
g eot such Luildi +hicl to give faclifes 1or
*CLUUN (1} of sectionn 8, o laspect such land, building, vehicle . . e
: inspection by authorised

or place. .
officer.

Duty of owner, occu-

(21 Whouver contravenes the provastons of  sub-sertion
(1% shall, on convicdon, be punishable with e which may
exiend 0 Lwenly rupees,

10, No prosccution uader this Aco or any rule  wmade  Previous saaction ior
there-under shall be instruted  without the previous sancllon  prosecution.
vt the Dirvector.

I1. No oll’urv pmli»habie under this Act or any rule

m'icic thc Te und fer shall be inquired into or tried by any Court
! B T N U S S e T AL L

Cogmizance of offences,
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erees by conpore-
1o, €.

Composition of offence.

‘rotection for acts done
n good faith,

Persons | acting under
the Act to be public
seTvants,

Pow .. . make rules.

Repeal and saving

12, Where a peson conmittng any - offence punshable
under this Act or anyhrule made thereunder 1 2 company or

an association or body of persons, whether incorporated or not,
the director, manager, sccretary, agent or other principal
officer managing the affairs of such company, assoclation or
body shall be deemed to be guilty of such offence.

[12-A. (1) Any gazetted officer of the Agriculture
Department authorised in this bahalt by the State Govern-
ment may, on acceptance of such sum as may be prescribed,
compound any offence under this Act or the rules made there-
under.

(2)  On the composition of the offence under this section
no further action in respect thereof shall be taken against the
person accused of it and if any proceedintgs in respect of that
offence have already been instituted against such person in any
Court, the composition shall have the effect of his acquittal
thereof. ]!

13. No suit prosecution or other legal proceedingr shall
be instituted against any person for anything which is in good
faith done or intended to be done under this Act or any rule
made thereunder.

14. Every person acting or purperting to acl in pussu-
ance of any of the provisions of this Act or any rule made there-
under shall be deemed to be a public servant within the mea-
ning of section 21 of the Indian Penal Code, 1860 (XLV of 1860)

15. {1} The State Government may make rules to carry
out the purposes of this Act.

(2) In particular and without prejudice to the genera-
lity of the foregoing power, such rules may provide for all
or any of the following purposes, namely:—

{(a) the manner in which notification under sub-section
(1) of section 3 shall be published,

(b} the condition subject to which cotton  seized may
be forwarded under section 8.

(3} Any such rule may provide that a contravention
thercof, if not punishable under any provision of this Act, shall
be punishable with fine which may extend to two hundred and
fifty rupees. .

(4) Rules made under this section shall be subject to het
condition of previous publication.

16. (1} The Central Provinces and Berar Cotton Contol
Ane 1027 (NN Af 1027V ie herehv rencaled.



